OA No.1157/2020

Central Administrative Tribunal
Principal Bench

OA No.1157 /2020
New Delhi, this the 27" day of August, 2020
(Through Video Conferencing)

Hon’ble Mr. Pradeep Kumar, Member (A)
Hon’ble Mr. R.N.Singh, Member (J)

Govind Sharma

S/o Shri Maichand Sharma

R/o Village and Post Saragthal

Tehsil Gohana, Distt. Sonipat

Haryana

Age-54 (H.C. (Exe.) in Delhi Police)

Group ‘¢ L Applicant

(By Advocate : Shri Sachin Chauhan)
Versus

1. Govt. of NCTD through
the Commissioner of Police,
PHQ, I.P.Estate,
New Delhi.

2. The Deputy Commissioner of Police,
PCR
Delhi
Through Commissioner of Police,
PHQ, I.P.Estate,
New Delhi.

3. Special Commissioner of Police,

Administration

through Commissioner of Police,

PHQ, I.P.Estate,

New Delhi.

...... Respondents
(By Advocate : Ms. Esha Mazumdar)
Order (ORAL)

By Hon’ble Mr. R. N. Singh, Member (3J)

The applicant herein was working as a Head Constable
under the respondents. Vide orders passed by the

disciplinary authority on 18.12.2019, the applicant has
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the representation dated 25.02.2020, which has not been

en retired under Rule 56 of Fundamental Rules and Rule

8 of CCS (Pension) Rules, 1980. The applicant preferred

decided as yet. Feeling aggrieved the applicant has

preferred the instant OA.

2. The applicant bring out that one case of Sh. Ramesh
Kumar, Inspector, who was also retired, has made a
representation and he had been reinstated vide orders
dated 19.02.2020 by the said Committee which considers
such representations. Applicant brings out that his case

has not been considered.

3. Issue notice to the respondents. Ms. Esha Mazumdar,
learned counsel appears on behalf of respondents on receipt

of advance information.

4. At this stage, learned counsel for the applicant
submits that he will be satisfied if certain time bound
direction is issued to the respondents to decide the
representation dated 25.02.2020 by passing a reasoned and

speaking order.
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Matter has been heard at length. In view of the

foregoing, the OA is disposed of at the admission stage
itself, without going into the merits of the case, with a
direction to the respondents to pass a reasoned and
speaking order on the pending representation within a
period of four weeks from the date of receipt of certified

copy of this order, under advice to the applicant.

No costs.
(R.N.Singh) (Pradeep Kumar)
Member (J) Member (A)
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